
     

 

  

      
       
      

      

 

   

 

   

 

   

  
 

   

  

 

     

      

    

         

      

      

    

         

           
          



 

        
        

         
         

          
            

         
        

         
       

          
     

           
    

         
       

      
       

     
       
      

       
          

         

          

          

        
       

         

       

       
        

         

      
      



  
       

 

   

         
         

        
         

         
         

        
         

       
    

       
       

       
   

          
        

  

         
        

           
        
          

           
         

         
          

      
    

        
       

       
    

       



 

        
        

        
     

     
       
 

        
       
        

     
       
        

    
         

         
        
        

       
  

           
        
  

         
        

       
       
         

           

      
         

        
         

      

       

        

        

      

        



 

       
      

        

      
         

         
        
        

         
       

        
         

        
         

       
          

 

         
     

      
    

        
        

       
        

         
      

         
       

       

      
       

          
       

          



 

      
         

        
        
          

 

       
      

     
  

     
      

      
 

           
      

      
      
        

    
       

    

       
       

          
       

         
     

         
    

   
       

       
     

       

         
           

       

         



     
     

 

 

      
       

      
        
        

      
      
       

       
      

        

       
        

       
         

      
     

      
       

       
   

     
     
      

     
       

     

 

      

     

         

    



 

     
  

    

 

        
   

         
          
         

         
        
       

          
          
        

           

         
         

          
   

      
           

        

      

         
          

            
             

   

          
              



 

          
     

     
       

      

 

          
     

       
       
         
       

     
         

       
          
        
         

        
       

        
         

        

        
     
        

    
      

       

          

       

      

       

                                

      
    



 

         
 

          
          

  

         

             
        
      

        
            

        
             

         
      

          
        

             
         

       
            

          
             

         
       
         

         

         
        

       
            

        

             

            

       

         

        



cP.(cAA) /2001/2018

5.9.2018, as soon a copy of RD,s report was received by the
Petitioner Companies on 4.9.20t8, by filing on line e Form GNL
1, for both Demerged Company and Resulting Company with all
applicabre attachments and the appricabre MCA acknowredgement
is SRN H0753457t and SRN HO754OB67 dated 5.9.2018.

The observations made by the Regionar Director have been exprained
by the Petitioner companies in para 13 to 17 above. The clarifications
and undertakings given by the petitioner Companies are accepted
In the result, the c.p(cAA) /2ooLMB/201g is allowed with the following

directions: -

1. Sanctioned the Scheme of Arrangement (enclosed at
Page No.190 to 224 of the Joint petition) with Appointed
date as 0t.04.2012, and it is ordered that the same is

binding on all the Equity Shareholders / Members and
Creditors (Secured & Unsecured) of both the petitioner

Companies

2. The Petitioner Companies are directed to take
appropriate steps to submit the said scheme to Registrar
of companies within 30 days from the date of receipt of
Copy of this order.

V. Nallasenapathy
Member (T)

Bhaskara Pantula Mohan
ttlember (j)
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